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9. 

scrubber makeup, spray pond and irrigation purpose to 

achieve ZLD. The domestic effluent is being disposed of in 

the soak pit inside the premises. 
Therefore, a bare perusal of the Compliance Report would 
make it evidently clear that the Appellant Unit has been 
acting in conformity with the conditions laid in 

Environmental Clearance. 

6 

Neelan Kumari 
Area- Patna 

Regd. No-17459 
Erojy Date·221:2029 

GoVT. OF 

That as is abundantly clear from the above that 

notwithstanding the strict adherence to the environmental 
norms and conditions as prescribed vide the CCA and the 
Environmental Clearance by the Appellant Unit, the Board 
served upon the Appellant Unit a show cause dated 19h 

January, 2026 vide letter Ref No. 105. It is pertinent to 
highlight at this stage that the show cause refers to the alleged 
violation of CCA dated 20h June, 2023 vide Ref no. 1047. 
However, the averments of the said show cause insinuate 
alleged violation of the CCA of sugar division. Thus, the 
show cause per se is vague and thus liable to be rejected. It 
further leads to the confusion whether the said show cause 
pertains to the sugar division or the distillery division of the 
Appellant unit. The CCA (distillery division) was valid upto 
28th December, 2025, further vide application dated 11h 
Decembe, 2025 request has been has been made for its 
renewal and the same is pending at the end of the 
respondents. 

3 

A photocopy of the letter 
dated 27th November, 2025 is 
attached herewith and marked 

as Annexure: - A-4 

A photocopy of the CCA 
dated 20" June, 2023 and the 
renewal application dated 11h 
December, 2025 are being 
attached herewith and marked 

as Annexure: - A- S andA -6 

respectively. 

Gonoidated 
Conent to 
Oporo Athorisot'en 





















29. 

30. 
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having control over the plant or vessel etc. a notice of his 

intention to have the sample analyzed; take and divide the 
sample into wo parts in the presence of the occupier or his 
agent. One container after being sealed and signed by both the 
persons taking the sample and the occupier or his agent is taken 
to the laboratory established or recognized by the pollution 
control board (whether central or state) and send the other 
container in the same manner to the laboratory established 
under Section S1(1) in case of a union territory and Section 
52(1) in any other case. In case the occupier or his agent 
willfully absents himself from the aforesaid process, then the 
person taking the sample.shall informn the government analyst in 
writing about the willful absence of the occupier or his agent. " 

That still further, Hon'ble Apex Court in the above case as 
regards the issue of service of notice regarding collection of 
sample reiterated the cardinal principle of law regarding 
disclosure of allegation and materials to the alleged 
delinquernt. The material para reads thus, 

"25. This Court in T. Takano Vs. Securities and Exchange Board 
of India4 examined the issue of disclosure of all relevant materials 
to the parties in the context of disclosure of investigative report 
submitted to the Securities and Exchange Board of India under 
Regulation 9 of the Securities and Exchange Board of India 
(Prohibition of Fraudulent and Unfair Trade Practices Relating to 
Securities Market) Regulations, 2003 to the noticee to whom the 
show cause was issued and held that possession of information by 
both the parties can aid the courts in determining the truth of the 
contentions. The role of the court is not restricted to interpreting the 
provisions of law but also in determining the veracity and truth of 
the allegations made before it. The court would be able to perform 
this function accurately only if both parties have access to 
information and possess the opportunity to address arguments and 
counter arguments related to the information. 

That it is submitted that the Appellant was not provided with 
inspection report in the light of the inspection dated 18th 

Jbetember, 2025. Moreover, the show cause dated 19th 
A January, 2025 (Annexure A-6j referred in the Direction dated 

riry Dite: 22.1-2020 23 February, 2026 (Annexure A- 15) is bad in law as the 
Same refers to the violation of conditions of CCA dated 20h 
June, 2023 (Annexure A-5) granted to distillery division 





32. 

33. 

34. 

That it is further submitted that as stated in preceding A 
paragraphs, that the show cause (Annexure A6 and the 
consequent direction (Annexure A-15) on the ground that the 
appellant was not subjected to the allegations against it as no 

substantiating documents were provided and mere bald 
allegations were made in the show cause. 

18 

That it is submitted at the cost of reiteration that the alleged 
non-compliances have not been supported with any 
documentary analysis or reports rather bald allegations have 
been made in the show cause to which causes have been 

sufficiently shown vide reply by the Appellant dated 28h 
January, 2026. 

Neelam Kumari 
Area- Patna 

Regn No-17459 ) \EvgirDste- 2-11-2029 
N3) 

law, it is clearly evident that the impugned orders are in 
complete violation of the procedures laid down in the Water 
(Prevention and Control of Pollution) Act, 1974, the 

Environment (Protection) Act, 1986, more particularly Sections 
21 and 22 of the Water Act and the National Green Tribunal Act, 
2010, including Section 19 thereof. I is crystal clear that the 
impugned decisions which entail adverse civil consequences 
upon the appellant were passed without following the due 
procedure laid down under the statute as well as the elementary 
principles of natural justice. We, therefore, have no hesitation in 
declaring such orders to be illegal and null and void. " 

That it is submitted that the Appellant has been getting water 
samples tested from its unit, Kohra River, Effluent Treatment 
Plant and the water stored at Lagoon at regular intervals from 
third party agency such as Shiva testing House, the said 
agency is duly recognized by CPCB. The water samples were 
collected on two dates 24h December, 2025 and 16h 
February, 2026. The samples were collected from the 
following at the unit and all were found subscribing to the 
standards set in the CCA or other environmental parameters. 
the samples were collected from the following on two dates, 

Water Sample from Borewell near Guesthouse Y.) 

iv.) 

Surface Water Sample- Upstream of Kohra River 
Surface Water Sample- Downstream of Kohra River 
Untreated Effluent Sample from ETP inlet 



























































Majhaulia Sugar Industries 
(A unit of Jay Shree Tea & Industries Ltd.) 
Ref. No.: MSI:WPI309/25 
Date: 07.11.2025 
To, 

3 

The Hon'ble Chairman, 

Nos. 

1 

Bihar State Pollution Control Board, 

Sub: Letter vide Ref. No. 1548 dtd, 14.10.2025 (Sugar Division). 

S 

2 

Parivesh Bhawan, Patliputra Industrial Area, 

Dear Sir, 

Plot No. NS-B/12, P.0.: Sadakat Ashram, 

With reference to above referred letter regarding Direction under section 33A of the Water (Prevention & Control of Pollution) Act. 1974 to restrict the utilization of Spent wash from use on One Time 
Control Land Application (OTCLÁ) and Ferti-irigation by distilleries, we would like to submit herewith as 
under: 

Patna - 800 010. 

Your directions 

Do not use distillery spent-wash as Ferti-irigation 
or One Time Controlied Land Application 
(OTCLA): 

Do not hold treated or untreated effluent in unlined 
iagoon/ earthen lagoons and all the existing unlined 
lagoons (if any) shall be dismantled/ leveled in a 
time bound manner and sludge shall be disposed off 
in a scientific manner. Subnit conplete sludge & 
efiluent disposal report along with docunentary 
evidence to SPCB 

The molasses based distillery who have adopted 
bio-composting operation as per the consent 
condition shall comply with the CPCB's bio 
composting SOP i.e. "Standard operating procedure 
(SOP) for Bio-Composting Operation for Molasses 
Based Distilleries". 

This is for your kind reference and consideration. 
Thanking you, 

4T4 

Our compliances 

We have one incineration boiler of capacity 
(24 TPH) and working pressure (45 kg/cm2) in 
our distillery division. Type of bagasse and 
slope of distillery waste to generate steam. 
Spent wash from our distillery project is used 

followed by treatment in MEE. 

We are holding treated effitient of sugar mill 
project for 15 days in lined concrete lagOon. 
EMuent is being recycled and reused within 
premises for cooling tower make-up, dust 
suppression, ash quenching & gardening 
purposes. ETP sludge is being used as manure 
in our oWn fams. 

(47) 

In our Sugar unit, there is no bio-conposting 
plant. Molasses is used for Ethanol production 
and spent wash is used in Incineration Boiler 
as fuel. 

Yours faithfully, 
For Majhaulia Sugar Industries, 

(Signanıre) 
(Sarvesh Kumar Dubey) 

Factory Manager 

























Condensate 
**For treatment of MEE condensate and other low-strength effluent 

S.No. Design 
(m3) 

1 

Reverse Osmosis (RO) system 

S.No. Design Capacity (m3) 

recycled 

and 

$450\text{ 
my^3/\text(day}S 

Capacity|Type 

$450\text{ 
m}^3/^text{day}s 

S.no. 

1 

maintain 

ii. Details of lagoons 

CPU 

No of Lagoons 

1 No. 

R.O. 

Polishing 

of Sources of effluent Quantity of Quantity of CPU 
effluent sludge technology of coming into CPU treated 

with Quantity from CPU and its disposal 
utilization mechanism 

Membranes 

back 

the 

No. 
stages 

of 

2 Stages 

vi. All process and non-process effluents such as Spent lees, Process condensates, Boiler RO reject, CT 
blowdown, Softener/DM plant backwash, Pump gland cooling water etc. should be treated through CPU and 

process. 

vii. The unit shall install mass flowmeters with totalizers at inlet and outlet of Multi Effect Evaporator (MEE) 
(concentrate) and shall connect the same with CPCB and Patna 
ix. The unit shall install electromagnetic flowmeters with totalizer at CPU inlet & outlet and at water recirculation 
points like make up water for cooling towers & in process. The unit shall have separate energy meter for ETP/CPU 

Condensate 

$320\text{ m}^3$ 

opting 

& purpose of utilization 

80% Cooling Tower 

Unit 

$320\text( m)^3$ Ni 

Quantity of RO permeate (m3)Quantity of RO reject (m3) & 
disposal mechanism 

in 

duly signed 
X. The unit shall maintain duly signed logbooks of spent wash generation, MEE feed, MEE Condensate, MEE 
concentrate, CPU iilet & outlet, Cooling tower make up water and treated effluent reused in process. 

xi. The unit shall ensure proper marking and colour coding of all the pipelines carrying industrial effluent 
accordingly. 

Dimensions of lagoon 

$32\text{ X }25\text( Mtr.)S 

logbook 

for 

20% MEE Recycle 

the 

Distilleries 
i. The final storage capacity of lagoon for storage of concentrated spent wash after M.E.E to be utilized in bio 
composting shall be strictly restricted to thirty days equivalent of concentrated spent wash (40% by vniume of 
spent wash generated and solid concentration shall be maintained 30%). The lagoon shall be impermeable and 
properly 

58A) 

of 

$3400\text{ m^3$ 

(58) 
(CPU): 

Capacity of lagoon (m3) 

the 

& its 

server. 

BSPCB, Patna 

same 

Bio-composting: 

lined. 

Permitted By Board 

iii. For concentrated spent wash having total solids 27 - 30%, the filler material (press mud) to spent wash ratio prescribed is 1: 1,6 for 60 days' cycle. 
iv. Impervious compost yard area based on material balance (plus ready compost storage area) should be made available. The unit shall strictly implement the Standard Operating Procedure (SOP) for Bio-composting operation for Molasses based distilleries. 





V. The unit having uncovered bjo-compOst area chall ston its bio-compost activities In 

monsoon period (July -September). The unit shall make extra land arrangements TOr storage 
for bio-compost. 

yard 

press 

and 

mud 
vi. Unit must install and maintain online connectivity of PTZ web cameras at the bi0-CompOST 

lagoons with 

bio 
composting 

and 

NA 

59# 

server 

for storage for press 
mud and ready bio 
compust) 

Distilleries opting for Incineration; 

ready 

of 

vii. Details of Bio-composting area requirement; as permitted by the Board: 
S.no. Total area for Active area for bio- Covered UncoveredNumber 

composting (excluding area 
the land arrangements 

CPCB and 

area 

(59) 

Piezometric 

BSPCB. 

compost 

of 

wel!s available 
around the 

vii. Obtaining valid registration/certification for the production and quality of bio-enriched 
Organic manure (bio compost) as per Gazette Notification S.O. 2776 (E) dated 10.10.2015 
under the Fertilizer (Control) Fourth Amendment Order, 2015 issued by Ministry of Agriculture 
and Farmers Welfare (Dept. Of Agriculture, Cooperation and Farmers Welfare) from the 
Ministry of Agriculture/ concerned agency - within a time period of 4 months. 
ix. The finished bio-compost shall be packed in sealed poly bags super scribed with quality 
and composition of bio compost along with the name of the marufacturer industry. 
x. The unit shall maintain a record of procurement/ availability of press mud, sell of compost 
and compost quality on monthly basis. 

i. Minimum Solid % in feed for slop fired incinerator shall be 55-60% in case of C-Heavy and B 
Heavy molasses as feedstocks and 50-55% in case uí sugar syrup/sugarcane juice as feedstock. 
ii. Maximum storage cf raw spent wash utilized in MEE followed by incineration shall strictly 
be restricted to seven days (07) equivalent of concentrated spent wash generated. Excess 
storage facilities beyond this shall be levelled and dismantled. 
iii. The unit shall collect ash generated from Incineration boiler through screw/belt conveyor 
from common silo and should be disposed off as fertilizer or for any other use. 
iv. Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely 
affect the air quality, becoming air borne by wind or regime during rainy season by flowing 
along with storm water. Direct exposure of workers to fly ash & dust shall be avoided. 

v. The unit shall sell potash rich ash to industries for potash recovery plant, fertilizer company 
or sell the ash to the farmers after meeting FCO conditions. 
vi. Unit shall dispose the spent wash through MEE followed by use of concentrated spent wash 
(as stated in point i) fuel in the Incineration boiler of 24 TPH. 





(60) 
S.no. Type 

Boiler 

1 

Distilleries 

D 

S. No. 

1 

2 

ofCapacity Type of Quantity 
of Boiler subsidiary 

3. 

(TPH) 

Incineration 24 
Boiler 

4 

5 

fuel used 

opting 

subsidiary 
fuel 
consumed 

Domestic 

7. Air pollution mitigation 

(MT/day) 
Bagasse and| Dagasse 
Spent Wash TPD and Spent 

Wash 135 TPD 

DOMESTIC EFFLUENT/ SEWAGE DISCHARGE NORMS 

of Quantity of Method 
of 

6oA 

for 
for dryer % in feed Solid Minimum 

.Maximum storage of Bio-methanated spent wash utilized in dryer shall 
strictly be restricted 

to seven days (07) equivalent of concentrated Bio-methanated spent wash 
generated. Excess 

shall be levelled and this dismantled. storage facilities beyond 
ii. The unit shall collect powder produced from dryer in common silo and 

should be disposed 
fertilizer. 

off 
iv. Unit shall dispose the spent wash through Bio-methanation followed by Bio-methanated 
spent wash MEE followed by use of concentrated bio-methanated. 

ash 

135 18 TPD 

generated 
(MT/day) 

shall 

i. The domestic effluent should be treated separately in sewage treatment 
plant/ soak pit so 

that it should be in conformity with the following norms. 

be 

Ash 
Disposal 

Filling of 
Low Land 

pH 

dryer; 
40-45%. 

Parameter 

BOD 

COD 

sewage 

TSS 

T. Nitrogen 

*Trade effluent and domestic sewage shall be treated separately and also to be monitored for 
compliance w.r.t. notified norms separately. However, Single outlet can be provided after 

for outside mixing disposal. 
Industry shall install the flow meter at STP inlet and outlet and maintain the daily logbook. 

iii. Industry shall explore the possibility to recycle the treated used water shall be utilised in 
gardening, irrigation, industrial utility and toilet flushing to minimise the fresh water 
consumption up to 20 % per year. 

i. The industry shall use following fuel and install air pollution control devices (APCD) of 

adequate capacity to comply with the following; 
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